‘Mr. Bpeaker: You want them to Iy
Shri Nande's speech also?

India

should have been laid on the Table of
so that we could have

judged whether Mr. Nanda was correct

or Mr. Subodh Banerji wag correct.

Shrimatl Nandini Satpathy: About
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Mr. Bpeaker: They will Jook into
the legal aspect ag it.

NomiricaTioNs UNDER AIRCRAFT ACT

Tae Minister of Tourlsm and Civil
Aviation (Dr. Karan Bingh): I beg to
lay on the Table g each of the
following Notifications under section
1-A of the Aircraft Act, 1034, to-
geiher with Explanatory Notei—

(1) The Aircraft (Anvendment)
Rules, 1967, published in Noti-
@ication No. G.SR. 484 in
Gazette of India dated the
8th April, 1867,

(2) The Aircraft (S8econd Amend-
ment) Rules, 1967, published
in Notification No. G.S.R. 511
in Gazette of India dated the
15th April, 1967.

(3) The Aircraft (Third Amend-
ment) Rules, 1967, published
in Notification No. G.S.R, M8
in Gazette of India dated the
22nd April, 1967. [Placed in.
Library. See No. LT-457/67.]

Notirication urper Rice-Mriimwe
InousTRY (REGULATIONS) Ach

(Sarl
Annasahib Shinde): (1) 1 beg to re-

lay on the Table a copy of the Rice-
Milling Industry (Regulation and
Licensing) Amendment Rules, 1967,
published in Notification No. G.S.R.
1687 in Gazette of India dated the 11th:
February, 1967, under sub-section (4)
of section 22 of the Rice-Milling In-
dustry (Regulation) Act, 1958, [Plac-
ed in Library. See Nuv. LT-128/67.)

(2) 1 beg to lay on tha Table—

() A copy of the Rice-Milling
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Licensing) Second Amend-
ment Rules, 1067, published in
Notification No. G.5.R. 785 in
Gazette of India dated the 20th
May, 1967, under sub-section
(4) of section 22 of the Rice-
Milling Industry (Regulation)
Act, 1958, [Placed in Library.
See No. LT-458/67.

(ii) A copy each of the following

Notifications, under sub-sec-
tion (6) of section 3 of the
Essential Commodities Act,
1958; —

(a) G.S.R. 497 published in
Gazette of India dated the
Sth April, 1987, making cer-
tain amendment to Notifica-

tion No. G.5.R, 153 datcq the

1st Februery, 1967.

(b) G.S.R. 489 published in
Gazeite of Indip dated the
10th April, 1067, rescinding
the West Benga! Essential
Commodities  (Restrictions
on  Movement) Control
Order, 1865.

{¢) The Rajasthan Foodgrains
{Restrictions on Border
Movement) Second Amend-
ment Order, 1967, published
in Notifieation No. G.S.R.
561 in Gazette of India dated
the 22nq April, 1967,

(d) The Inter-Zonal Wheat and
Wheat Products (Movement

- Control) Fourth Amend-
ment Order, 1967, published
in Notification No. G.S8.R.
582 i Gazette of India
dated the 22nd April, 1967.

(e) GBR 563 published iIn
Gazette of India dated the
22nd Apﬂl, m" Wﬂs
the Gujarat Roller Mills
Mixed Atta (Price Control),
Order, 1966.

{1} The Inter-Zonal Wheat and
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Order, 1887, published in
Notification No, G.8.R. 867
in Gazette of [ndig dated the
18t April, 1867

(g) The Delhi Specified Food
Articleg (Movement Con-
trol) Amendment Order, 1987
published in Notification No.
G.S.R. 568 in Gazette of
India dated the 15th April,
1967.

(h) The Northern Inter-Zonal
Rice (Movement Control}
Order, 1967, publisheg in
Notifieation No. G.S.R. 573
in Gazette of India dated the
18th April, 1967.

(i) GSR. 574 published In
Gazette of India datey the
18th April, 1967, rescinding
the Northern Zone Paddy
(Restriction of Export)
Order, 1959,

(j) The Northern Inter-Zonal
Gram (Movement Control)
Order, 1967, publisheq in
Notification No. G.S.R. 575
in Gazette of Indiy dated the
18th April, 1967,

(k) The Northern Inter-Zonal
Maize (Movement Con-
troly Order, 1867, published
in Notification No. GS.R.
858 in Gazette of India
dated the 3rd May, 1907

(1) GSR, 708 publisheq in
Gazette of India deted the
10th May, 1967, making
certain amendments to No-
tification No. G.S.R. 1842
dated the 24th December,
1p84,

(m) The Rajasthan Foodgraine.
{Restrictions on  Border
Movement) Third Amend-
ment Order, 1967, published
in Notification No. GSR.
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(i) A copy of the Annual Ac-
counts of the Animal Wellare
Board, Madras for the year
1p66-66 along with the Audit
Report thereon. [Placed in
Library. See No. LT-460/67.]

OrogRs UNDER Dxrasrazion Comms-
8I0N ACT

The Depuly Minister in the Minis-
dry of Law (8hri D. R, Chavan): | beg
to lay on the Table—

(1) A copy each of the following
Orders of the Election Commission
under sub-section (2) of gection 11 of
the Delimitation Commission Act,
1962.

(i) Order No. EC published in
Notification No. S.O 147 in
Gazette of India dated the
11th Januady, 1967, making
certain amendment; in the
Delimitation Commission's
Order No. 5 dated the 2nd

June, 1966, relating to the,

State of Bihar.

{li) Order No. 15A published in
Notification No. S.0. 352 in
Gazette of India dated the
2Tth January, 1967, making
certain corrections in the
Delimitation Commission's
Order No. 15 dated the 28rd
May, 1966, relating to the
State of Uttar Pradesh,

5D published in
Notification No. 5.0. 420 in
Gazelte of India dated the 31st
January, 1967, making certain
correctiong in the Delimita-
tion Commission’s Order No. 5
dated the Ind Jume, 1966, re-
isting to the State of Bihar.
[Placed in Library. See No.
LT-461/61.]

€3) A copy of the Delimitation of
Constituencies
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under sub-section C:: gendhn li;t.
the Representation People
1950, [Placed in Librury. See No.
LT-462/57.]

(3) A copy of the Registration of
Electors (Amendment) Rules, 1967,
published in Notification No, 8.0. 1127,
in Gazette of Indiz dated the 1st April,
1867, under sub-section (3) of section
28 of the Representation of the People
Act, 1950. [Placed in Library. See
No, LT-463/67.)

(4) A copy of the Conduct of Elec~
tlons (Amendment) Rules, 1967, pub-
lished ip Notification No. 8.0_ 1542 in
Gazelte of India dated the 25th April,
1967, under sub-section (3) of gection
169 of the Representation of the Peo-
ple Act. 1951. [Placed in Library.
See No, LT-4684/67.1

1259} »rs.

/ PETITION RE. SHIFTING OF VEHI-
DEVELOPMENT

CLE RESEARCH
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Mr. Speaker: No speech please ..
{ Interruption)

The House stands adjourned for
lunch to meet at 2 O' Clock,

1% hrs.

The Lok Sabha then odjourned for
Lunch Il Fourteen of the Clock




